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(¢) In Madhya Pradesh, 1,53,027 beedi workers have

been enrolled as P.F. members. Efforts are under way to
increase the membership through inspections/enquiries in
collaboration with State Labour Department.

[English]

Charging of interest by D.D.A.

4989. SHRI SURENDRA YADAV :
SHRI RAMCHANDRA VEERAPPA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Delhi Development Authority is charg-
ing 48 percent interest from the persons who have failed to
pay their instaiments in time,

(b) if so, the basis of such high rate of interest and
whether the rate of interest being charged by the Delhi
Development Authority is much higher than that of any other
financial institution;

(c) whether any action has been taken by DDA to
reduce the rate of interest to a certain extent so as to en-
able the defaulters to pay their dues;

(d) if so, the details thereof;

(e) whether the prices of DDA flats are increasing day
by day:

(f) it so, the reasons thereof;

(g) whether DDA is charging double prico as compared
to the construction and cost of land;

(h) if so, the reasons therefor;

(i) whether the maximum limit for the interest rate is
24.1 percent whereas DDA is charging 48 percent

(j) if so, the reasons therefor; and
(k) whether DDA is a “No Loss No Profit” organisation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U. VENKATESWARLU) : (a) to (d) The Delh: Develop-
ment Authority has reported that under the terms and con-
ditions of the allotment letter, if the payment of any monthly
instalment is delayed, the allottee is liable to pay the
penalty at the rate of 1% per month or Rs. 2/- for the first
month of default, 2% per month or Rs. 5/- per month for
second month of default & 4% per month or Rs. 10/- per
month for the third month of default, whichever is more and
8o on.

With a view of give relief to the allottees Delhi Develop-
ment Authority has launched the following hire-purchase
penalty relief schemes :

() HIRE-PURCHASE PENALTY RELIEF
SCHEME-95 :

Under this scheme, relief in penalty was aliowed
upto 66%.
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(i) HIRE-PURCHASE
SCHEME-96 :

Under this scheme, the relief in penaity was
allowed upto 50%

(i) HIRE-PURCHASE PENALTY RELIEF
SCHEME-97 :

Under this acheme, relief in penalty is available
upto 43% w.e.f. 1.3.97 to 30.9.97 & 37% w.ef.
1.10.97 to 31.12.97.

(e) to (j) The Delhi Development Authority has reported
that costing of flats is derived of the basis of expenditure
incurred on construction, cost of capital invested during
construction, over head charges and cost of acquisition and
development as per laid down formula which has been up-
held by the Hon'ble Supreme Court of india. At present
while finalising the costing ot non-SFS flats, the-rate of in-
terest chrged is @ 15% per annum for the capital invested
during the construction, which is at par with N.H.B. lending
rate, of interest.

(k) Yes, Sir.

PENALTY RELIEF

Cleanliness

4990. SHR! JAGMOHAN : Will the PRIME MINISTER
be pleased to state :

(a) whether a number of Government departments,
such as CPWD, L&DO and Directorate of Estates, have
received notices from Delhi Municipal Corporation and New
Delhi Municipal Committee for not keeping the areas under
their ownership/control in a hygeinic state:

(b) if so, whether it is not a violation of Supreme Court's
observations to keep the areas clean: and

(c) #f so, the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR U. VENKATESWARLU) : (a) C.PW.D., L&D) and
Directorate of Estates have reported that they have not
received any notices from M.C.D/N.D.N.C. for not keeping
areas under their control in hygienic state.

(b) and (c) Does not arise.

[Translation]

Weltare of Agricultural Labourers

4991.DR. RAMVILAS VEDANTI : Will the Minister of
LABOUR be pleased to state :

(a) the schemes being considered under Ninth Five
Year Plan for the welfare of the Agricultural labourers by the
Government and detalis thereof,

(b) the amount to be allocated for this purpose,

(c) whether the Government have conducted any sur-
vey of agricultural labourers, and

(d) # not, the reasons therefor?
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THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM ) : (a) During the Ninth Five Year Plan, in
addition to continuance of a variety of existing rural devel-
opment and poverty alleviation programmes like Integrated
Rural Development Programme (IRDP), Jawahar Rozgar
Yojana (JRY), Development of Women & Children inRural
Areas (DWCRA), Employment Assurance Scheme (EAS)
and National Social Assistance Scheme (NSAS) which
inter-alia benefit agricultural labourers, the Govt. are con-
sidering enactment of a comprehensive legislation to regu-
late employment, conditions of service and to provide cer-
tain welfare measures to the agricuttural workers.

(b) Since the legislation is proposed to be implemented
through the existing machinery and the welfare measures
are proposed to be financed mainly by employers' contribu-
tions, no funds have been allocated for the purpose.

(c) and (d) The Government have been conducting
Agricuttural Labour Enquiries since 1950-1951to collect data
on wages and earnings, employment and unemployment,
income, indebtedness etc. of the rural fabour households.
These have since been integrated with quinquennial
surveys of NSSc on general employment and unemploy-
ment. Agricultural workers are also enumerated alongwith
general population in the decinnial census. in Addition
National Commission on Rural Labour (1987-91) also made
an in-depth study into the socio-economic conditions of
agricuttural workers alongwith other rural workers

IDSMT Scheme in Bihar

4992. SHRI RAMASHRAYA PRASAD SINGH : Will the
PRIME MINISTER be pleased to state .

(a) whether the Integrated Development of small and
Medium Towns Scheme (IDSMT) is being implemented in
Bihar:

(b) it so, the district- wise towns brought under this
scheme, till date;

(c) whether Nalanda and Darbhanga have also been
included under this scheme; and

(d) it not, the reasons theretor and the details of the
proposal, if any, regarding such Inclusion?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U. VENKATESWARLU) . (a) Yes Sir.

(b) The list of 40 towns in Bihar. district-wise, which
have been covered under IDSMT till date, Is annexed as
Statement.

(c) Nalanda has not peen included under IDSMT so
tar. Darbhanga had been included during VI Plan period

(d) \dentification and selection of priority towns for
inclusion under IDSMT Scheme veets with the State
Governments. Government of Bihar have not included
Nalanda in the list of priority towns dentified.
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Name of towns covered under IDSMT Scheme from
1979-80 to March 31, 1997

Si.No.  State/Town District
Bihar

1. Arrah Bhojpur

2. Begusarai Begusarai
3. Bettiah Pashchim Champaran
4 Chaibasa Pashchimi Singhbhum
5. Chapra Saran

6. Daltonganj Paiamu

7. Deoghar Deoghar

8. Dhanbad Dhanbad
9. Dumak Dumka

10. Giridih Giridih

1. Gopalganj Gopalganj
12. Hajipur Vaishaii

13 Hazaribag Hazaribagh
14. Katihar Katihar

15. Saharsa Saharsa
16. Bihar Sharit Nalanda
17. Bodh Gaya Gaya

18 Buxar Bhojpur

19 Darbhanga Darbhanga
20. Kishanganj Kishanganj
21. Madhubani Madhubani
22. Nawada Nawada
23. Purnia Purnia

24. Sitamarhi Sitamarhi
25 Siwan Siwan

26 Jehenabad Jehenabad
27. Sahibganj Sahibganj
28. Banka Bhaglpur
29. Garhwa Palamu

30. Munger Munger

N Bhagalpur Bhagalpur
32 Chatra Hazaribagh
3s. Godda Godda

34. Muzaffarpur Muzaftarpur
35. Rajgir Nalanda
36. Rorbesganj Ararla

37. Gaya Gaya

38. Lohardaga Lohardaga
39. Sheohar Sitamarhi
40. Supaul Saharsa



